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Order of the Tribuna' 

Present 	Hon'ble Sri 	D.C.Verma, 
Member (J). 

Mr. V.M.Thomas, learned counsel 

for the applicant and Mr. B.C.Pathak, 

learned Addi. C.G.S.C. for the 

respondents. 

Application is admitted. Issue 

ususal - notices. Returanable on 

7.7.2000. Written reply to be filed 

within two weeks. 

List on 7.7.2000 for 
V  written 

reply and further orders. 

Member(J) 
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Present: Hon'b!e Mr S. Biswas, Administrative 
Member 

At the reqeust of the learned counsel 

for the respondents two weeks time is granted 

for filing written statement. Mr V.M Thomas, 

learned counsel for the applicant is present. 

Post on 25.7.00 for orders. 

Member(A) 
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20.9.00 present : The Hon b1e, Mr Justice D.N. 

Choudhury, Vice-Chairman. 
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List on 3.11.2000 for hearin cL  

already fixed. The respondents may fi1 

written statement in the meantime. 

vice-Chairman 

un 

The respondents are yet to file 

the written statement. On the prayer 

of learned counsel. for the respondents 

case is fixed for hearing on 23,301. = 

In the meatime the respondents may fil' 

written statement.afld the applicant 	, 

also may fIle rejoinder within three I 

wàeks. 
\ L 
Member 	 Vce..u.Chajrflafl - 

) 
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O.A. 177/2000 

- Notes of' the Registry• i Date I OrderofthéTjrjbunaL 

23.3 .01 	A prayer has been made for ad journ.- 
merit of the case on the ground of 

ailment of Mr V.MThornas,1earned counsel 

for the applicant. Prayer allowed. 
List on 15.5.01 for hearing. 
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Judgment delivered in open 

Court. ICept in separate sheets. 

ApplicatiOn is allowed. No order as 

to costs., 

Maaber 	 Vjce.-C1*izman 
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DATE OF DECISION. 3$.QOt.. 

SLuL $uCQP 	 - 
- PrIT IONER( s) 

Mr. V.M.Th°$. 	 ADVOCATE FOR THE 
 
-- - 
	
fl 	PETITIONER(5) 

-VERSUS-- 

IMiOn 
	RESPONDENT(S) 

o  

ADVOCATE FOR THE 

- - - 	 ' 	 - 	- - 	ThESPONDENT(S) 

MR, 3USTIC 0.N.CHUWDHUY VICf CHAIRMAN. 
THE HONBL,E 

THE HON'BL,E MR. K.K.SHARMA, ADMINISTRATIVE MEMBER. 

Whether Reporters of local papers may be allowed to 
see the 

judgment ? 	 S  

To be referred to the Reporter ornt ? 

whether their LrdshiPS wish to see the fair copj ,f the 

judgrtent ? 

Whether the Judgment is to be circulated, to the other Benches ? 

Judgment delivered by Hon' ble Via. ChaL .rffiane 

LJ 
'4 
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CENTIUUa MINISTRMIVE TRIBUNAL 
GU NC}1 

Original Application No.177 of 2000 

Date of Orders This the 15th Day of May 2001., 

HONSPL2 Mft.Ju$Tc D.. N.CHOUDHU&y VIthIRMM 
HQN'BL MR9K*KPSHAWh &ADHIN1STRNT-M M1BR 

hrj Swarop Shams 
5GSLIrI Shsnkar 
Kench' a Trace. - 

Shillong"793 004. 	 ... 	... Appljgarzt. 

I 

I. 
f 

By Advocate Mr.V.M.Thas. 

-'Va- 

The Union of India, 
represented by the 

Secretary to the Govt. of India, 
Ministry of Hne Affails, 
New De1h.j110001. 

The Director (N1LIX) 

Gavemnnent of India, 
Ministry of H05  Atfaira 
New De]hluu110001, 

The Director, 

North Eastern Police Acady, 
(Govt. of India, Ministry of Rome Affairs) 
Umsaw-793123, Umja1, Megha]aya, 

Baharu]1 I*ln Lasicar 

Aatt .Direc (X*ecturez) Adhoc 

North Eastern, "olice Academy 
Umsaws'793123, UMaism, Meghalaya, 

By Advocate Mr.B.C,Pathak, Addl.C.G. 8.C. 

. ORD - - - a - 

D.N.CROWD14Uk 	This spplioatio* under Section 19 of 

the Admia.tstrtjve, Tribunal Act assailing the action of 

the respondent N6.3 in not extending the term of the appli-
cant's adhoc service, but replacing him by another 

adhoc appointee. An advertisement was published by the 

Respondent No.3 for filling up, one post of Assistant 

CofltcI/..2 
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Director(Lecturer) in the North-Eastern Police Academy 

on Mhoc Basis, Having the required eligibility criteria 

the applicant applied for the post. The interview was 

held on 8th December, 1998. He Mao selected for the post 

and appointed as Assistant Director (Lecturer) on adhoc 

basis for 179 days from 15.12.98 to 11.6.99. Before 

expiry period of the appointment the Respondt No-*22  

again advertised the post for adhoc appointment. Subsequently 

interview was held and the applicant was once again apoinu' 

ted as Assistant Director(Lecturer) on adhoc basis for 

another term of 179 days with effect from 1896.99 to 

13.12.99 0, vide order dated 15th June 19999 The post was 

again advertised for adhoc appointment in the Mann 

Tribune. The applicant again applied for that post. The 

written test and interview were held in January,2 000. 

The applicant appeared for the test and interview. There-

after the Respondent No..3 appointed another candidate, 

the respondent No.4, as Assistant Director (Lecturer) 

on Adhoc basis. 

Hence this application assailing the action of the 

respondents as arbitrary and indiscriminatory o  it is also 

contended that among the mnbers of the Board that conduc-

ted the aforesaid interview there ie no specialist on the 

subject of sociology. Moreover 1  the Deputy Director( indoor) 

who had earlier been a regular member of the Board was also 

not made a mber. In this application the applicant mainly 

contended the policy adopted by the respondents in replacing 

' 

	

	him now by another adhoc appointee. This according to the 

applicant, is illegal and arbitrary. Therespondent No.3 

has rejected the rightful and legitimate claim of the 

contd/- 
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applicant and therefore the applicant has approached this 

Tribunal. The applicant submitted representation and there-0 

after submitted legal notice. The applicant moved this 

application questioning the legitimacy of the action of 

the respondents. 

Notices were served on the respondents. Accordingly, 

the case is fixed for hearing. The respondents did not file 

any written statement. 

Heard Mr.B.C.Pathak, Addl.C.G.S..Co appearing on 

behalf of the respondents No. 1.2 and 3. Mr.B.C.Pathak Addl, 
C.G.S.C* submitted the steps were already taken for regulari-. 

sation Of the post, it was made cleared that the advertisement 

is made for filing up the post of Assistant Director(Lecturer) 

in the North Eastern Police Academy through U.P.S.C. 

'rom the facts mentioned above it thus embaqo that 

the applicant was appointed to the post on adhoc basis. His 

services were yet to be regularised. Pathak also submitted 

that the right of the applicant was of precarious nature and 

therefore, their appointment for limited purpose and before 

expiry period it appointed any other person. In the instant 
I,' 

case in respondent No.4 was appointed on the basis of the 

selection* Mr4,V*M,&Thomas, learned counsel appearing on beha3. f 

of the applicant has submitted that as per legal policy for 

public appointments are to be made on regular basis. There 

could be no reason for replacing him now by another adhoc 

appointee. Accordingly the applicant contended that such 

replacement was illegal and arbitrary. Nr.Thomas also submitted 

that the actions of public authority is to confirm to the 

content of Article 1 	of the Constitution. In siapportof the 

contention the learned counsel referred to the decision of 

the Supreme Court State of Haryana -Vs.. Piara Singh( 1992) (4) 

5CC 118) • In above Supreme Court Judgment it has been laid 

contd/.. 
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down that an adhoc or temporary employee should not be 

replaced by another adhoc or temporary employee. This 

is to avoid arbitrary action on the part of the appointing 

authority. Mr.B.C.Pathak also referred to the decision of 

the Supreme Court Dr.(Mrs.) Meera Massey, Appellant -'Vs- 

Dr, S. R.M6hrotra & Others. The above decision mainly pertains 

to filling up the post of regular basis. The said ease 

fac11y distjnc4 from the case. The contention of Mr.Pathak 

that the applicaiiTn is barred the principle of acquiescence 

and waiver, For that pirpose the decision of the Suneeta 

Agarwal Vs-State of Haryana and Others (2000) 2 SCC 615 

was referred to. It Is not a case where the apptioant canre'2 

be bald to quilt of acquiescence. No Justification was 

assigned for replacing the applicant by another adhoc. 

The li*pugned action in replacing the applicant by another 

adhoc is thus unsustainable. 

The respondeits are directed to allow the applicant 

and to continue hold the adhoc post till completion of 

process of regularisation. Accordingly, application is 

allowed. There shall however no order as to costs. 

LM 

ADMI NzsTRkrIv M124BR (D.N.CliOWDaURY) 
VICCW4IR14AN 
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL : 

GUWAHATI BENCH, 	 ç ' 
00A. NO. 	 /2000 

BETWEEN 

Shri Swaroop Sharma, 

"Gauri Shankar 

Kench's Trace, 

Shillong-793004. 

Applicant. 

The Union of India, 

represented by the 

Secretary to the Govt. of India, 

Ministry of Home Affairs, 

New Delhi-I 10001. 

The Director (NE-il.) 

Government of India, 

Ministry of Home Affairs, 

New Delhi-110001, 

The Director, 

North Eastern Police Academy,, 

(Govt. of India,Ministryof Home Affairs), 

Umsaw-793 123, Umiam, Meghalaya. 

)3oLk/J 9SOLh,' Lrkn. 
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o y I k - S OS/-t.. 	Po !. ' c-p. A co It't 

- -93 1.23, RPYLtO1I4A. 
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DETAILS OF THE APPLICATION -. 

Particulars of the Order against which the 

.24cati0fl is made - 

This application is not being made against any 

specific order passed by any of the respondents. 

However, in the present application, the applicant 

who was serving as Assistant Director (Lecturer) 

on Ad-hoc basis in the North Eastern Police Academy 

(under the Ministry of Home Affairs, Govt. of India), 

is Jdm aeeking relief against the action of the 

Respondent No.3 in not extending the term of the 

applicant's ad-hoO service, but replacing him by 

another ad-hoc appointee. 	
0 

JURISDICTION OF THE TRIBUNAL - 

The applicant declares that the subject-matter 

of the jnstant application is within the jurisdic-

tion of this Hon'ble Tribunal. 

LIMITATION - 

The applicant further declares that this 

application is within the limitation period 

prescribed under Section 21 of the Administrative 

Tribunals Act, 1985. 

FACTS OF THE CASE - 

4:1 	That the applicant holds a Post-Graduate - 

Degree in Sociology from the North-Eastern 

Hill University. 

Contd..... P13. 
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4:2 	That an advertisement was published by the 

Respbndeflt No.3 in theTtMeghalaya Guardian%dated 

November, 23rd, 1998 9  for filling up, inter alia, 

one post of Assistant Director (Lecturer) in the 

-
North-Eastern Police Academy on Ad-hoc basis. The 

required' qualification was Post-Graduate Degree in 

sociology/Psychology/Social Anthropology, with two 

years' research/teaching experience. The applicant, 

having the required qualification, applied for the 

post. The interview was held on 8th December, 1998. 

Thereafter vide order No. NE?A/EG/6/90/V&l.III dated 

9th December, 1.998 issued by the Respondent No.3, 

the applicant was appointed as Assistant Director 

(Lecturer) on ad-hoc basis for 179 days from 15.12.98 

to 11.6.99. *_ 
A copy Of the aforesaid appointment order 

dated 9th December, 1998 is annexed hereto and the 

same is marked as Annexure-]. 

4:3 	That pursuant to the aforesaid apointrnent 

order the applicant joined the post on 15.12.98. 

Thereafter, before the period of appointment had 

expired, the Respondent No.3 again advertised the 

post for ad-hoc appàintmeflt in the Assam Tribune 

dated 24th May, 1999. Subsequently interview was 

held and the applicant was once again appointed as 

Asstt. Director (Lecturer) on ad-hoc basis for another 

term of 179 days w.e.f. 18.6.99 to 13.12.99, vide 

order No. NEPA/Apptt. (ADLeC)/5/99/63036 dated 

Contd..... p14. 
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dated 15th June, 1999. Thus the applicant continued 

to serve for a second term as ad-hoc Lecturer. 

A copy of the aforesaid appointment order 

dated 15th June, 1999 is annexed hereto and the same 

is marked as Pnnexure-II. 

	

4:4 	That again the said post was advertised for 

Ad?hoc appointment in the Assam Tribune dated 1st 

December, 1999,  against which the applicant applied. 

While the selection was pending, the applicant was 

appointed as Guest Lecturer w.e.f. 12.1.2000. However, 

f
cant could not join the post as Guest Lecturer 

oon thereafter, pursuant to the advertisement 

 December, 1999, the written test and interview 

 2000. The applicant appeared 

for the said test and interview. However, immediately 

thereafter the Respondent No.3 appointed another 

candidate, vIz, the Respondent No.4, an Assistant 

Director (Lecturer) on Ad-hoc basis. 

	

4:5 	That it is pertinent to mention here that 

among the members of the Board that conducted the 

aforesaid interview there was no specialist on the 

subject of Sociology. Moreover the Deputy Director 

(Indoor), who had earlier 6een a regular member of the 
-. 

Board, was also not made a member, 

	

4:6 	That the applicant is not aware of any 

Service Rules governing his case. Hence, the applicant 

who was aggrieved by his replacement by another Ad-hoc 

Contd.... P/S. 
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appointee, sent a nptice to the Respondent No.3 

through Counsel, dated 15.2.2000, wherein he high-

lighted the law laid down by the Apex Court' that one 

ad-hoc employee should not be replaced by another 

'ad-hoc employee, but he should be replaced only by a 

• 	regularly selected employee. The applicant also 

pointed out that the person who was appointed in the 

applicants place had not even cleared the written 

examination. Further, the applicant stated that he 

• 	had earlier servedfor two terms of 179 days each 

having been found suitable and eligible in all respects. 

Hence, there' could be no reason for replacing him now 

by another,ad-hoc appointee. Accordingly, the applicant 

contendd.that such replacement was'illegal and 

arbitrary and demanded that'he may be immediately 

reinducted as Asstt. Director '(Lecturer) as before and 

to continue him, in that capacity till regular selection 

and appointment is made. 

A copy of the aforesaid notice dated 15.. 2.2000 

is annexed hereto and the same 'is marked as Annexur-III. 

4•7 	That in reply to the aforesaid notice dated 

15.2.2000 the applicant received a letter signedby the 

Deputy Director, N.E.' Police Academy, bearing NoJEPA/ 

PF(A)/2/99/9130 dated 8th March, 2000, which contained 

merely two sentences as follows : 

"Remarks passed bythe'Director on the-

notice dated 15.2.2000 is reproduced. below : 

'He is totally unfit for the post and due 

to him the last batch suffered a lot'. 1 ' 

4 	
' 	Contd...... P/6. 



— 6 — 

A copy of the aforesaid reply dated 8th 

March, 2000 is annexed hereto and marked as Annexure-IV, 

	

4:8 	That by the aforesaid short sentence the 

Respondent No.3 has rejected the rightful and 

legitimate claim of the applicant and accordingly,  

the applicant is approaching this Hon'ble Tribuna] 

seeking appropriate relief, 

	

4:9 	That in the meantime the UPSC already 

advertised the aforesaid post of Asstt. Director 

(Lecturer) for regular selection and appointment, vide 

Advertisement No.7 of 2000. The essential qualification 

mentioned in the said advertisement are Post-Graduate 

Degree in Psychology/SociOlOgy/Social Anthropology .  or 

equivalent and 2(two) yearst research or teaching 

experience in any of the said subjects. Pursuant to 

the said advertisement the applicant has already, 

subjtted his application. 

A copy of the aforesaid advertisement is 

annexed herewith and the same is marked as Annexure-V. 

5. GROUNDS FOR RELIEF WITH LEGAL PROVISION - 

5:1 	That the applicant had been appointed on 

ad-hoc basis for two terms after due test and interview 

and after having been found eligible and suitable for 

the post. During the two terms he had discharged his 

duties diligently and efficiently and there was no 

• complaint against him from any quarter, Hence, there 

was no justifiable reason on the part of the respondents 

for replacing the applicant by another ad-hoc appointee. 

Contd,,.. P/7. 
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• 	5:2 	That it is a well settled principle of 
service law that one ad-hoc employee should not be 

replaced by another ad-hoc employee. This has been 

held in several decisions of the Apex Court, more 

particularly in the case of State .  of Haryana -Vs-

Piára Singh (1992(4)SCC 118). In paragraph-46 of 

the judgment it has been laid down that "an ad-hoc 

or temporary employee should not be replaced by 

another ad-hoc or temporary employee. This is to 

• avoid arbitrary action on the part of the Appointing 

Authority". In the instant case by replacing the 

applicant by another ad-hoc appointee the Respondent 

'No.3 has aôted most arbitrarily, unreasonably and 

• 	in total violation of the law laid down by the Apex 
• 	Court. 	 S  

	

• 	 5:3 	That the remark passed by the Respondent No.3 

on the notice sent by the applicant through his Counsel, 

is absolutely baseless and contrary to facts. In fact 

the opposite is true. The batch' of students whom the 

app1icnt had taught during his' two terms had done 

well in their examinations except for a few. Their 

performance was in no way inferior to the performance 

ofhe previous batches and there was never any complaint 

from any-one of them regarding his fitness or teaching 

	

- • 	'• 	ability. Hene, the allegation levelled by the 

.Re'spondent No.3 is simply an after-thought for the 

purpose of justifying his illegal and arbitrary action. 

5:4 	That the • commerdation gikren to the applicant 

by the officers of the Academy, namely, by Shri T. 

Charidrasekharan the then Joint Director and by Shri 

Contd..,, ?/8. 
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Shri K.R. Chetri the present Deputy Director (Indoor), 

dated 31:.12.98 and 6.2. 2000 respectively are a testimony 

to the applicant's efficieflcy, ability and diligenàe 

and devotion to duty. As such the allegations made by 

the Respondent No.3 are absolutely devoid of truth, 

but are simply the figment of a biased mind. 

Copies of the aforesaid commendations dated 

31.12.98 and 6.2.2000 are annexed herewith and the same 

are marked as Annexures-VI & VII respectively. 

5:5 	That the Respondent.No.3 (Sri K.K. Jha) 

used to pass disparaging remarks about religious 

minorities in front of the students thereby huftiig 

the feelings of students belonging to 'such groups. 

The applicant had politely asked Shri Jha not to pass 

such remarks. But, this was taken as an affvont and 

since then the Respondent No.3 (Shri K.K.Jha) turned 

against the applicant and ultimately he replaced the 

applicant z by another ad-hoc appointee. Herie, the 

applIcant submits that the real reason for discontiniing 

the applicant was nothing other than personal grudge. 

AS such there was no valid and justifiable reason for 

replacing the petitioner who had proven his ability and 

gained experience in the job. 

5:6 '' That the applicant submits that there was an 

irregularity in the composition of the Board which 

selected and recommended the. Respondent No.4, ir. as much 

as there was no member in the Board who was specialised 

• in Sociology and the Deputy Director (Indoor) was also 

kept out of the Board, and thereby prejudice has been 

caused to the applicant. 

/ 	 . 	Contd..... P19.. 
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5:7 	That the applicant submits that neither 

was the applicant in any way unsuitable, nor was the 

new appointee (epondent No.4) in any way better 

suited or better qualified than the applicant. 

To the information of the applicant, the new appointee 

had not even cleared the written test. As such there 

was no justification in replacing the applicant by 

appointing the Respondent No.4. 

5:8 	That the appliCarYt subrnits.that by illegally 

and arbitrarily cutting short his ad-hoC service the 

Respondent No.3 has deprived the applicant Of the 

óppprtuflity to gain the teaching experience required 

for regular appointment. HaQ he been continued in 

service till regular selection, the applicant would 

have by then acquiredthefleCe5arY teaching experience. 

As such, 'by discontinuing the applicant the Respondent 

No.3 has committed a gross injustice. 

5:9 	That in any view of the matter the action 

of the respondent No.3 in discontinuing the ad-hoc•. 

• 	service of the applicant and replacing him by another,  

• 	ad-hoc appointee, is altogether unreasonable, illegal, 

arbitrary and contrary to established law. 

6. DETAILS OF REMEDY EXHAUSTP - 

That the applicant states that he has no 

other efficacious alternative remedy available .to him 

and the notice sent by him through his Counsel has 

also been disposed of againstthe applicant. 

Conitd..... p/b. 
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MATTERS NOT PREVIOUSLY FILED OR PENDING BEFORE 

ANY OTHER COURT - 

The applicant declares that he has not 

filed any application, writ petition or suit regarding 

the matter in respect of which this application has 

been made, before any Court or any other authority or 

any other Bench of the Tribunal nor any such applica-

tion, writ petition or suit is pending before any 
4 

of theni. 

RELIEF SOUGHT FOR - 

The applicant prays for the following relief 

that the Respondent No.3 may be directed to immediately 

reinduct the applicant as Asstt. Director (Lecturer) 

in the North-Eastern Police Academy as before with 

retrospective effect from 1st February, 2000 and to 

continue him in that capacity till such time as regular 

selection and appointment is made. 

INTERIM RELIEF PRAYED FOR - 

The applicant is not praying for any interim 

relief. 

This application is filed through Advocate. 

Particulars of I.P.O. 

I.P.O. NO. 	o 

Date of Issue ; f - - 1 00 D 

Issued from 	: 	 14-0. 

Payable at 	: 

List of 'Enclosures - - 
As stated in the Index. 

J 	. 	 Contd.... P/li. 
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V ER IF IC ATIOJ 

I, the applicant, Shri Swaroop Sharma, 

aged about 2 9 years, son of Shri D.C. Sharma, resident 

of Gàuri Shankar", Kench's Trace, Shillong-793004 9  

do hereby verify that the statements made in the above 

application in paragraphs 1, A, 3 

-+o 10 	----- 	are true to my knowiwedge, 

those made in paragraphs 4 : 	4 :3 ,  4 : 4. 4:  

are rny information derived from records and those 

• made in paragraphs 5:i -I-P 5:i 	are my humble 

submissions based on legal advice and I have not 

suppressed any material fact. 

And I sign this verification on this 1c"4  day 

of May,, 2000 at Guwahati. 

- 	

(SIGNATURE) 
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f1iIitr'r!fi-iomeJ\.1fairs 
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• 4/iv&~ tt#F T 

No. NEpAijJ6 2cio,voLi[r/ 	 Jitd.. 1JI15W thc 1  di. Dcc 1 98. 

IdA.J A 

Shri Swaroop Sharma is hcrchy appointcd as Assit. Du'cctor 

Lecturer) on d-1ioc basis for a period of 179 days with effect from the 
of 1 5/1 2/92 to 11/6/99 atIcrncicin or till a ru1ar appointment of 

Asstt. Director (Lecturer) is made which-ever is earlier, in the scale of pay,  of 
R8UO()-273-l3-3OW- p.iu. jlwi (lher alluwunec u udiiitiHe to the 
Central Government Eiuplovee from time to I iine. 

The ad-hoc. appointment however will not make Shri Swaroop 
Sharma cntiticd to claim any rciitar appointnicnt. 

i z..r..JIiu i 

- 	 S...? AS SdiJtS.JA 

1C1flU.  

No. NEPAiEGi6/9O/Voi.iii7J() Dtd. Urnsw. ih 	th. 

Copy to 

I) 	1'he li rc-ctr 	1.1-Il), (liuvi 	11t Il l .- Itit' r re lati ng to 1 110  

111dii, 	'4111i,i1i'y 	ut' 	iluitie 	}ltctin 	'1 	/iIl, 	djle4.t.JI 

/\JJo,i j , j, 	l e v I )c II 	 (I eet t rei) 	n ii lte-r F)tocerlfi 

} 
situl Iikt3 I 	I:ikc 	tnri& 

2) 	'l 4 h i)i reckr, J PS(i, 1)hol put 	Se1'vieor4 o nn i\I,t, 1)i rctor 

F-Iicç SJijulittn !i.u'i, 	(Leturcr) i. 	sc.n1iul in vi,v 
Delhi. ) of on-soin traininp, 

}progrflhilme and therefore. is 
} nc.'t c,bviatablc. 

The Rr'AU(IBL ShiIloii-03 
4 	the Ales '  SeetutTi. N I-SPA. I l msaw. idaJ)aW. 

Shri Sv.roop Shitrma, Ai.. iJiiecto (Lecturer). 
Pci'cinnl file. 

I) 	'Juice oraer itte. 

Ilk 

1 
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North Eastern PoliceAcade 11 Y 

/ 	
Government of India 	 13 

/No. 	

Ministry of Home Affairs 

Umsaw 793 123 UmiainMeghataya

PA/Apptt(ADLCC)I5I99 	6?td. Umsaw, ti1et,Jwc'99. 
11, 

() Rl)l,l 

StIrI Swaloot) Sliaiin;i is IIclel)y ;11n1111e(l as Assli. I )i,eeloi 

(Lecturer) Oil ad-hoc )asis br a I)cI jod o f 179 (InyM wit Ii e1ict liotil the 

forenoon of I 8/6/99 to 13/I 2/99 afternoon or till a reuIar appointment ol 

Asstt. Director (Lecturer) is made which-eve! is earlier, in the scale 0! pay 

of Rs.8000-275- I 3500/- p.m. pluS oilier ahlowatices s admissible to the 

Central Government Em toyees from time to time. 

The ad-liocappoi ni innt however vili not make Slid Sarooj (1 
Sliarna cut itled to claim any rctilat appoiIItilIClIt. 

\\) 

( IsIKiha 

l)im ccl or 

Memo. 	 /( 2( 

No. NPA/A)I)1t(Al)L)9 	 1)td. I Jtnsiw. tlic 	lb. iunc99 

Copy to :- 

) The Directoi(N F-I I), Govt 

Of liiclii, I\ulinistry of I Ionic 

Allairs, New L)ellu, 

2) 	the U uderSecietarY, t ii SC, 

1 )hlpimr 	I Iousr. 	Slmai;ih:mii 

Road, New l)cllii. 

'lime matter relating to the 

seleeiu)ii oh' Asstl . 	I )irectoi 

I cet ilter) 	is 	tinder process 

and likely to take 

solmiC tilime. Services of an 

Asshl . l)ircetor (I ,ecUirc;) i 

esseilt iI iii \'IC\V .oI 

Ii1.OIii)2, ti&iIiiI1ti 1)IU1.?,l'1iiil11CS 

The RIAO(IR), S111Ik)Ig-03. 
the A/cs Section, NHA, t iiiisiv, Uarapani. 
Shri Swaroop Sharma, Assit. 1)irector 

information & necessary action, ph. 

Personal file. 

Office order file. 

(Lecturer) - for 

(K. 	:1ha) 

Drcctor 

IIAUIUIFIl 



Date :— 1022000 

To 

The Directoz 
North Eastern Police Academy, 
Urnsaw-793 123, Umiam, 
Meghalaya 0  

Sub $ Notice on behalf of my client 
Shri Swaroop Sharina, "Gauri hankar, 
Kench' s Tr ace, Shi llog-793 004, 

sli p  

Under instructions from and on bohaif of my 
abovenajned client, I give you this notice as follows * 

1. 	That my client was appointed as Asstt. Director 
(Lectuxex), vido your order No. NPAJBG/6/90/voi.XjI 
dated 9th December, 1998, on .Adahoc baefs for a period 
of 179 days w,e.f 0  1.12,98 to. 11.6,99. The said 
appointment was aade after advertisement and interview 
and finding iay client oligiblo and suitable for the 
post.. 

20 	 That before the aforesaid period had expired, 
the Ltd oat was advartlaod again in the month of 
May, 1999 for ad—hoc appojntrn€int and persuent to (lu 

intorviei hoid,my client was Once agoin appointed vido 
your ordr No. N1PWApptt.(ADLoc)//99/63036 dated 
15th tuhO, 1999 on adhoc basis for 179 days w.o.f. 
18.6.I9 to 13.12.99, 

3. 7 	That the said post was again advertised for 
&dhoc appointment in the Assam Tribune dated 1st 
11 ernbor,i999, sglnst whch my client applied, V,tile 

contd.... P/26 
Si (!T) ICs.P..61 () 	 p/No. 	 68 - i4 ZTT fI 	......................... ..............., if 

OtflflCI nUod 	 P. 

..... 
........... 
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nUIcor 
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/ 

7,  

- 2 - 

the €LOCti0fl 
as pendiflc my client was appotntd. 

as Guett LoCturIT from 12.1.2000 till the 20th 13asic 

oursO Classes are suspended, vide your letter of 

appointment No. 14011/1/88/3/7723 dated 12th f, 

2000, 

	

4, 	
That pursuant to the Last mentione(' adverttS 

mont a Test and Interview was held on 1st 1ebruary, 

2000 and thOXOaf tel 
you have appointed anotherCafldit0 

08'Asistaflt 
L'i,ecti (Lecturer) on 8dhoc basiS 

xejocttfl9 the c5O of my client who had earliOr eerved 

for two terms on 3d..hoC basis. 

	

5. 	
That it is a well 5ttld princlplca of 

service 

Low that one 5d—hoC omplOyOO should not he rop1ced by 

another ed—hOC empiQyOGo This has been held in 
several 

deciSiOns of the Hon'bIe upreffiO Court of India, more 
jtn 

particUia1lYLth casO of stto.of HaryaflS —Vs— Piara 

Singh reported in (1992) 4 SCC pge-118. The 
princiPlo 

is Laid down in paragraPh46 of the Judgment as follows 

An 8dhoC or temporary emplOyOG should not be replaced 

by another,  0d—hoC ox tempOrarY omployoG. He must be 

xplaced only by a regulbrlY alected. emplOyOG. This 

is to avpid arbitrarY action on the part of the 

Appointlfl9 Authority0. 

TherOfOrOD by replacing my, 
 client by another 

ad—hOC appotflt3G, you hav& 	
tnst the gone 8g  

SujQ, , ,jaid .  down. 
 by the Apex Court, 

Contd.... P13. 



V 	- 

	

1, 

6. 	That since my client had been appointed on 

ad—hoc basis there was n need at all for advertising 
the poet again and again for ad—hoc appointment, in 
view of the Supreme Court's . rulingmy client's aerv1ce 
ought to have been extended from time to time until 
regular selection and appointment is made, 

7, 	That in the last advertiornnt published in 
ho Assam Tribune dated 1st ecemnber.  1999, there is 

a clear deviation from the earlier advertIsements in 
regard to required qualifications, in as much as in 
the earlier advertisements both teaching experience 

and research expoXjonco were mentioned as alternative 

qualificaton0, and this was in conformity with the 

rocruitmOgt ules of U,P.s,C., whereas in the adver-

tisemnent of 1st 1 ecember, 1999 research experience 
only has been mentioned. This deviation was made moroly 
to Øaprive my client who had gther•ed teaching 

experienco in the Job, apart from having reaeorch 
experience, 

81 	That it has come to the knowlodçe of my 
client that the person mrh= you have now appointed 

on adhoc basi, in the place of my client had not 

cleared the written exninatton. Hence, the appojnt 
ment is totally illegal and arbItrary, 

Contcl.,,. P/4, 

4 	 , 	 $ 



- .4 ~ 

That it may be mentioned also that the 

Selection j3oard which recommended the said csndl&ite 

was also not properly constttuted. 

That my client hød put in two terms of adhoc 

aervice consisting of 179 days eoch and he had discharged 

his dutios officiently and there was nocornp1airt 

6gainst him from any quarter. MoreuVOr §  he hid been 

appointed as ho was found suitable and eligible in 

all respects. As such there could be no reasOn for 

replacing my client by another ad—hoc appointee. 

That as per the l w  laid down bytho Honh1O 

uPU1$ Gourt of mdi . ai w1 is thu in' bt Uiuhati 

HiQh Louxt my eXtent 1 	ntit1d to got OxtOnSlon of 

aorlce as Aoatt. LirectoX (Lecturer) In your o*tb1ih-

mont until regular aelacUon and 3ppOiflttM?flt is fltadO. 

Under the aforo cald facts nd 

I call upon you to do he needful for riduCtifl9 my 

client s Astt. Director (Lecturer) in the North-

kastOXfl Police Acathny a before 	to contiflU him 

in that c3pCtty tiLl such time  'ka
rogulX tolCti0fl 

and 0ppointmaflt is made. This may !cindly be done 

jthmediatOly, and at any rate within i(fifteOfl) days 

from the data of receipt Of this letter, fi1ing which 

my client will have no other option but to eok relief 

Contd..... P/3. 

13 
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- * 

from 8PPxOPriate Courtg of Lw and in that 

event you 8hll be liable for all the 

cQn8equGncot. 

Youzs faithfully, 

( 

( V.M. THCiAs ) 
AdvCite, 

Luhatj I19h "ourt,Guwahatl. 

•1•SI 

Afo 

'I 
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AppIictions on 1)r( -rt)cd lorris are ingitJ by 27th April. 1000 (4th May. 2000 In resp.ce of 
. 	)IlrlIk)fl rrcr{y'cI cirily Iiy jintt (hy Ix) frnth (iuIIdatct ie"ildlrig Ii Attr,,, t4R?1ufay. 

AgujchaI f'ra(Icjh Mlzora,n, ManIpur NaaIand 1rIura, SlkkIin JdIllInu & KtirnIr LahuI &SpltI 
 • •. '4rIcts arid PanI ub-dIvlsIon of Chamba district of HirnacKsi Pradesh A&N Islinds or (aIshadwcp or abroad). 

• 	• 	iv Semi,. IA ,,.,. .....a.I .......-.I.........a. 	 ia.._ tAD A A erg I 	 I 	 - 	 I. 	 • 	 - I 	 - - 
•, '1 	 ir','"' - "-".'. 	 AUJ(JI15 ilP%F. co, 	( 	uppt 	iir,iirs InhrTic(IiaicIy I()IIUW narne 01 Ih 

(post. 	 •• 
The (htQ for - determining oIilbIIliy of all candldiitci In tfiry 

,, 	0 

rotpcçt shall ba flip nnrnisil cItniniq deti prturibod 
for t IC1 II)I of a,II)ii(aIIo,1s vi,. 27.4.711)JO. 	 • I  • • 	• 	• 

DEFENCEMINISTRY 
I 	 • •I&81 INISTRY 	 • 

1. Onc' Si- Phn5oRrphi: Of(ci In Dir of Pulilk 
Rcttk,n. Ks. IMX)O- JS00 (l.t. Ks. lU%O). 35 yrs. EQ 

S. Osi 	oy Die in 5ori 	J)t,ns Lflv.(Rvd 4u OIIC). 
Ks. 10(XX).15200 (I.E. ks. 13700). 48 yr. fQ : (A) : Edu : (I) 

• (A) : Edu t Mairiculation/ School Final Pass from a De8 or eqv. (ii) Knowledge of moiern tKsatre 
I -COi Univ/ fld/ SchoI or eqv. (13) 	EXp. : 7 yr; csj In 
var kius- hi aIicIIes of f'tiuIoraptiy hid 	Coop In I'rcis 	' 

tshnIqrir-s 1  staq craft fl ttcritjs lii corlt(rTirx)rary 

Photography. NOTE : The candidates may be reqd to 
theatrt. (iii) WokIr,8 knowIedçe of 1 -lindi. (LI) : Exp. : 5 
yrs exp of producing/ directing staKe I)iaY3, tindrgo a prl;ct i(St In various aspis of Photography. drama, operas, etc. OR 3 yrl exp In above fields for 

HEALTH & F.W. MINISTRY 	 . candidates posseslng a [kg or Dip In Theatre Arts of a 
L One oh 	(Ayutveda & Skidlia) In t)rpIt of.ISM&tI. lrg Insit. 

Rs. 2240024500+NPA 	Rs. 5600 p.m. (I.E. Rs. 45660 mci SURFACE TRANSPORT MINISTRY 
HRA of 8400/- & CCA & DA). 50 yrs. EQ : () A recog 
M'd QuiinAyurveda of Siddha included in 1 2nd or 4th 

One Res Ofk wage Revhkm). Rs. 8000-13500 (TI 

chcduIe to Indian Medicine Central Council Act, 1970 
R. 10960). 35 yrs. EQ : (A): Edu : Masters Deg In Maths 
or Stats or eqv. (13) : Exp. : 3 yrs exp in dealing with (48 of 1970). (ii) P.G. deg in Ayurveda or Siddha of a 

recog Univ or Statutory State ud or CouncIl or Faculty 
matter, relating to wage RrvIsion Pay Structure, 

in Indian Medicine included in 2nd Schedule to IMCC 
Court! Arbitration cases & allied matter, concerning 
Port & Dock tabour/ Employees In Public Sector. Act, 1970 (48 of 1970). (iii) Enrolment In a Central! State 

Register for relevant system of medicine. (Iv) 	-. URBAN 0EV MINISTRY 
standn 	in profession IncI8 yrs exp as Head of P.C. 
depu 	 Ayurveda 	51cfdbaof of a spedality'ln 	 or 	 a UnIv or 

One Sc Res Offer (leo & Econonfrks) in TGO. 

Mcd College or Res lnsttn or Teaching Insttn or 
Rs. 10000-15200 (I.E. Ri. 13700). 40 yri. EQ: (A): Edu: (I) 
Master's Deg In Ito (wIth.Stats) or eqv. (ii) Knowledge 

Hospital or Head of Health services in-Ayurveda or 
Siddha (v) Exiensive pract & admin exp & (vi) Working 

of Econometrics. (B): Exp.: 5 yrs exp in conducting 
field studies & anaIsh of des' 	& their piobknn 

knowledge of English, Hindi & Sanskrii or tamil. evaluation or doing original res on planning & dev 
One Asstt Prof of Dentistry, Depu of HeIih. - problems. 

Rs 10000-15200+NPA (I.E. Ri. 17230). 40 yrs. EQ: (A): UPSC 	
• 

Edu: (I) A qual included in Part-I or Part-li of Schedule 
to Dentists Act, 1948 (16 of 1948). (4) A P.C. deg In 

8.One Engr. (Resvd (or OBC). Ri. 9000-13500 (Ti. Ri. 

Dental Surgery.from a recog Unlv/ Insttn or 	(iii) 10960). 38 yrs. EQ: (A): Edu: Deg I:i Electronics!  

Shd be regd with a Dental Council. (B): E.xp.: 3 Telecom Fngg/ EJect Engg or eqv. (B): Exp.: 2 yrs exp 
in 	 & teaching exp in speciality as Tutor! Demonstrator! 

operations 	maintenance of Computer hardware. 
Registrar!Sr Residentlt.ecturer after requisite P.C. qual. GOVT OF NCT OF DELHI 
HO4EMINISTR) 'Ia.. 9. Fourteen Drugs Inspectors in Drug Control Depti 

under Health & F.W. Deplt. (1 post each resvd for SC & 
Academy, Meghalaya. Ri. 8000-13500 (I.E. Rs. 11 ST and 3 for OBC). Rs. 6500-10500 (I.E. Ri. 8905). 30 yn 
yrs. EQ: (A): Edu: P.C. Deg in Sociology! 	syc FQ: (A): Edu: Deg In Pharmacy or Pharmaceutical Sc 

One Asati Dir (lecturer) In North Eastern PoliI

(A)Ptiarinacology
%(wial Anthropology or rqv: (U) 	Isp. : 2 yr 	res or Merlinine with 	*pc Ialiiathur Iii Clinical 
teaching exp in any of subjects mentioned n E or Microbiology or eqv. (B): FSp.: 3 vii 

In 5(1w'. SI'I (•( )NCESSI()N : Rent fr 	arr-onuio f's;) •viaritniactn,re or testing of fllrd(n9In-,l & 
is avaiIaIIe d ny rr)nsnet ted wIth tine i 	ihitfrs 	PV ft spec Vied h 	IredtsI 	C • &'C (1)' to I)rugs- 

Cosmetics Rules, 1945. 	. 	 • 

• Age limits as our fl.43OOO. RI3satnIe lot cIitslacrsl liefunn , is-%c;vl 	nn&..ouirnistlonienl Of Iut lrntIiCOi/ SOst 
Mnitor lout Sponisrnen/ Sporlswomen/ Widov, divorced women, women judicially separated from their husbands.., 

from who are not remarried as per Govt orders ls.sied 	time to tune. Age relaxation of 5 yrs admissible to those who had 
()zifilS.ir Ily been domiciled In State of J&l( during period from 1.1.1900 to 31.12.1489 S(Jl)1CCS to submission Of certificate 
from District Magistrate of area or from any other authority designated by Govt In this behalf. Age is relaxable upto 5 yTi 
for SC & ST Candidates and uptu 3 yns (or 01K candidates for posts resvd for them, For Govt Servants age ft netannahl, 
usto 5 yus tinIest stated otheswh.e. 
posts reserved for them) for blind, 

'Age ft also relanable upto S yit. (I.e. total 10 yin. (or SCJSI and LI yrs. for OUC for 
theaf-mute and orthopaedically handicapped ronS for 	pplt to Groun 'A' and jsubmissio,tl of certIficate Group 'U' posts/services subject to 

d 
from cnnnijns'tetnt nit inrily from Govt. i 

float 	In sum ppoi I to 	tnlr claim;. sir bject aiss! to fir Iii irneni of u ess.i bed star rita r d 	of nnc,cJ k a I liii rest of n. amildates 	- 
before apptt. 

• Quals are relannabie an comnniisshjnn's diu1eI?rn. 
• Pr esti bed IQt are nnilnl,ruunr & ,5wu tn pcnsetjlrrmn of satire does uuot entitle t ninnnflitat 	to be iaiIed for irntervbevv Where 
number of applications received in response to an Advt Is large & it will riot iw Convenient or IroWll)In-  for Commission 
to lnirrscview all th candklarvs, Cor(snsission nunay nstrici'ntumIrer of andldate, to a rraconahi limit by any or nnore of 
the following methods: (a) On b-as), of either qualification and esps-rIenc higher than the nuinuimnum prescribed In the 
advetiisems-nt. or (b) On basis of epericnc:e ih relevant fiId, or ((-) By counting experien' e before ur after acquisition 
In rsss-nuial irraIli amions, or (d) fly iudutirng anr is-rising test. Ifur t amitilulain' Iit,u,Tul, tluett'tuirr, iirt'iitiinnr all the 
maul it atluu is rind rn 	InnCt iii I rcyamrt lnt:Itf tist:. ,nuud xl nuvi tine mniimnlrmnunin i1u:nliflcatl ''..mnid should attach attesied./ 

5(11 	rtjf,ed opic.s of Certificates nfl support them' of. 

• h- c isRs. 50 payable In firrun r,,f (T - uutu xi Rr-tl Fee Staunj,s ONI. Y to tie affixed rum appi .utiomn fist in. No other rrrude of 
p.tynsni•fIt i ae1ut.,ble. No fee for 	& S I t OndlilateS. Ilysnaily ha,ncflca11,ed pvmss)mic " r: also exenipted from payment 
rifler' so is jort in sub rniccI mis of pr Ctu tileS med i .11  rer t if icat n' Cxiii inlates .1 ii, nan I thd I 	I • ssn fec' feveilli lssniesi by 
lu, Ii.i, tunuia*ny/rlissluun, 

oUeiails of putts, imrsiuu&lionnt & atijuilatiunr f'uuir.nr Ill Wilidl caunlirlates are to apply Iii. ti_rim nuusilshne,f withr AuIvt in 
I unipinsytmienit News utx,ml a.4.lt)00. 	.,inrfis$:nin' .ut' ru';nnrsneul iu No ifs ujgfn Iruiir run hunt unruled tim I inuiuloyr , ir'nit News 
r .iunitiIIy ann satIsfy fliriTieIvrs kt iiiry meet with all retmiiurmsunuuis usurmntkiuur'iI Ilium n'i,u .nuril fill up funnmm an cuirdlrigly. 
I .andidares minay also subniit applications rsu-a'tiy typed on white paper (foolscap size 21 curls x 30crns) In double space 
and typed on only nor' sidc' of pati-r. Tlmc'y slid superscribe envelope with foiknwhig "App!kallon In resf,n,ne to Adyt 
No, 7/ 2Q00". Ap1iiiu .iUurus not conforming InS fnrrunat pubiIshin-d in Ennpinyueirrst Nc'w wll niot be eniteitaurmes. Completed 
appircauiont wuttn s-un in,sunr'; together with a eIt-addrcssed post card Li' slIming hhiCrCoru an sudditlonial postage stamps of 
Ut. 20) juinJin-atunj Advt. No, itent No. & Nanre of fxnl thini be sent lii S. • reman y, I lunioun t'i,hiilr 5em yin e ('nurnsmnnissimns. 
t)lrulluu.r I hrnusr, lalujaliami Ittinimi, New l)riiui. ili)t)i i, Un as to is-ash ii' 	urn on Intous- prent nibs-il r liming thus-. 

• Cxi mdi ni ales nsa y hi or Ily i tote that tin ey Tic' ed No i a I  uply for appi I cat • 	lot miss to (liii niri Public Sen vIce (orntsslssion. 

NQt 	'A1u0I4 allison unsust Itnsjc'ist lit ilic' fuunuirnt givers lii I umujni,;mnc 	t'is-wt A1u1 ulh atinurns nrbut inn amy nulls-n for,unt arm 
liable its hr i rjri led" 	 • 	 L . 	• - 

ron any query, visit the (otnimIssirtirtln ilihaiin,rr (enrr 	if 	iur'in j 

for derails we litnpIoyrenf News/Rozgar Sannarhar Issue dated 8.4.2OXMY pisbllshr-d.by the Pm:blkathnus 1)1visIon6 
A4i,iislny nil ,t It d.oyrsnn,,,ent ol lndia !asi huH In IV, Is-vs-I?, U K I'n,ra,n, New DrThl- I W(K,6. 

d.nv1r 3301 (lUG) 99 
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	 c. WFIOMITMAYCONCERN. 

I have the, pleasure to certify about the quauiti5 of Mr. 
Swaroop Sliarnia, son of Sun D.C. Slwi-n,a, (1 senior citizeff of 
Shillong. 

/ kitow Swaroop Sharnia for a pretty long time and 
fouiid in him lot of pole/i lials. He is diligeii 1, well iiañnered has 
big/i nioral values. 

Mr. SlIa,ijui is i1 pirse,i I ;seliing I/ic Nor/li Easlcr,i 
Police Acadcniy OS an Ass/I. L)ircclor• (Lertiirei). He have bee,i 
doing his ditties with ulinosi devotion a;id dedication and by 
continuing to do so can contribute much to the Aadeiiy infiitur. 
/ ani cotijideiti of his capabiliIis and strengths. 

/ u'ish li/i/i all succss. 

(l. ('/ui,uiniiseklja ran) 
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1). 0. No. 6EPk/&) 
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___o( a 
Nofh Laster,i Police Aenderny 
Government of India 

Ministry of Home Affairs 	
(-) 

Umsaw 793 123 (Umiam) 
MegIialyn 

Tele No. (0) 0364 64290 
(R)0364 64246 

Pax No. 	• 0364 64290 

Dated -—--2bi 

TO WHOM IT MAY CONCERN 

My association with Shri Swaroop Sharma Is since the East part of 1998, wheni he 
joined the North Eastern Potice Academy as Assistant blrector(Lecturer) On Adhoc basis. 

During the East one year It was found that Shri Sharma could Impress upon the staff and the cadets 
weLt, with his quaLities of head and heart. 

His diligent and pain taking habits are worth mentioning. Over and abOve his 
academic proficiencies, he is a person with dynanijsrii. 

He was found to beweil sktUed In handling VIdeoequIprne5 

I understd he. Is also a dtptorna.Iio(der. on video editing and Sound recording. 
I wish him a prosperous and sUccessful Life. 
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(K.R.çHETR 	
0 

 

Deputy•DI'ector(Indoor) 
North Eastern Police Academy 

1frLA 
!Dcroctor 
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E. PoJiccAcadàjjiy 
Umuw, Urnim 
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